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Sri, S. P, Sinha, Dy, Registrar I/C,

LR 2% X ) \

The learned counsel for the applicant is present and
prays for one week time for removal of defecté as pointed out

by the office. Prayer allowed. Put up on 9,10,96 for removal
of defects.

( s P, sinha )
Dy. Registrar I/C

Sri, M, L., Paswan, Registrar 1I/C,

% The learned counsel for the aprlicant is absent. Defect

has not been removed, Put up on 5.11.96 for removal of defect,

4
;ﬁh;
Lt

( M. L. Paswan )
) Registrar 1/C
! . '

Sri. M, L, Paswan, Dy. Registrar,

The learned counsel for the applicant is absent,

ve not been removed, Iist on 26,11.96 for
removing the defects,

Defects ha

. “"\'L\\

A

( M, L. Paswan )
. Dy.Registrar
///;one for the applicant., Defects héve

éeen'removed. Let it be placed befor the Hon'ble

Divisih Bench on 17 .12, 1996 for admission,

MPS,

( M, L,Paswan )
Registrar I/c




Adjourned to 12.02,1997 for admission. k
SKJ (D,PurKayastha) m'
Memper (A) Member(a) -
2
12, 2.97¢. List on 21.4,97 for hesring| on admjssion.
oM \/N\ M
(V.N.Mehsdt#a) "
' | . . Do Vice~Chairman
~l : '
2/21,04.97 List on 30.06,1997 for hearing on afuwiss ion.
- i (V .N.Mehrotra)
SKI ‘ vice-Chainmmn
3../”.‘ 30.6.97, List it on 21.8.97 for hearing on
. . ' - N N
- admissioniu! o \ \ |
. /cB3/ . (V.N, Mehrotra)
Vice-chairman,
o
4 o e oo
v 21,8097 List on 22,10.97 for admz.ﬁmn.
“ AN
) o (V.N. Mehrotra) -
\ K Vice=Chairmen
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22,10.97

7/25,0: 98

| -y

‘ |
List on 31.12.97 for admission,

i

i

"

Ve "~ (V.N. Mehrotra). -..!
~ Vice-Chairman o

v

List on 25.2,98 fi{ admisgion,

w

(V.N. Mehrotral)
Vice-Chairman

Shri B.C:Ghiosh, counselfor the “’a‘ppl‘?i'ca ht o
Heard the (__ ~ )learned counsel for the
applicant on the question of »acmissionl M.
Issue notices to the respondents to file their reply
within four weeks from now, RrRejoinaer, Hf any, may be
filled within two wecks thereafter, Requlisités to be ("
filed within a week. ,
List on 14,05.1998 before the R&gistrar for

compvlet ion' of pleadings. e, Il\
N Vs N
(L.R.K.Prasad) - (V.NiMehrotra)
Member (A) L © . Vice-Chairman




0. &, -645/96 f

None for the applicant, Shri Hemand karm, Jr.
counsel to -Shgi Gautam Bose, Railway ‘éounsel appears
for the responaents. He submits that vakalatnama

N T : h
A ! _ as been flled today in the reglstry. Let it kept

dn the file, Written statement has not yet been

filed, Four weeks further time is allowed to file

’ ' ; ~ written statement List on 8.7, 1998 for completion

of records. .- o \M(jV\W

"

Coee (V. K. Srivastadva )

‘ I"IPS.
Se Dy.Registrar ~o
N e

!

9/8. 7 19098 - . The learned coéuntel for the’ appllcant Shr;.
G. G T:Lwari is present, None .for the reSpoments.

' W/s has nd yet been filed. Four weeks further time,

[
as a last chance, is allowed to file w/s. List on

W
. o ‘ ( V.R.Srivastava ) ,
MES, ’ v ’ ‘ : Dy. Registrar

, | 17/8/98 . Shri G.G. Tiwarey, learned counsel for . the

"}' ' ' X applicant is present.‘ None for the respondents. ;
W/ has not yet been filed. Although 4 weeks : :
time Xxsxakkmwed was. allowed as a last chance.
List before ‘the Hon!ble court on 24.8. 1998 for

further direct‘ion .

| . N _A N

- : | I/C Dy. Registrar

17.6,1998 for completion of records.

-——— = — P

.. I ) b a ' v N . . .
18/24. 8, 1998 W/s not filed so far, Four weeks futther time
is allowed to file the same. Rejoinder, if any, mdy

be £filed within three weeks thereafter, 1list on

18.11, 1998 for direction, \ 1
wil |

CIT | - ( V.N, Mehrotra )
MBS, _ | Vice-Chairman

ay



SKI

20/28.1,1999
3

MEE,

21/13,4,1999

19/18,11,98 W/s npot filed so far, Four weeks further

time is allowed for the zame. R.éjoinder may be filed
within two weeks thereafter, -
Lict on 28.01 1999 for diIeCtiono

(Lakshman Jha) o (L. ReKoPrasad)
Membe r(J) ’ : . Member(A)

T o
-

Shri Gautam Bose, counsel for the respondents,
The l earned coujsel for ther esponde.tn.t;s

states that W/s has already been filed, Rejdin@e:, .

~if any, may be filed within two.weeks, List it for~

direction on-13,4,199¢, as the D,B.is not avaﬁé ble,

v
g
R ¢ Lakshman Jha )
Member (J)

%

Shri S,C, Bhose, counsel for the applicant,

‘W/s has “be’esn?f‘iled List it for hearing &

on 30, 6.1999, In the meanwhlle,,the appllCunt
may flle rejoinder,

‘ ( Ldkshman Jha ) - o ( L.R.K.Prasad )
MES, Member (J) - ~ Member (A)
22/30,06,99 For want bf time, hearing is adjou_nred to

SKI

05.08,1999, | | .
(L.} K. Prasad) (§.Narayan)
vMembe r (A) . Vice~Chaimman



0A - 645/96

. 270/ .3_0‘2020000 o

oo - The leasrned counsal appearing on sither side

pray for time, and,adcordingly, it is adjourned for

\ .six weeks to be listed on 28.3.2000 for hearing. '

(s. Mm

MEMBER (A): Co VICE<CHAIRMAN -

>

’

Since U+5. is not availarle today, lat it be

adjourned ts 19.5.2000 .for hearing. ,

L~ :
/ces/ , 5. NARAYAN)

~d

VICE<C HAIRMAN

£9/19,05,2000 : On the request of the counsel for the
Spplicant, let it be listed on 23,05.2000 for hearing.

SKI  (L.R.K.Prasad)4m(a) o (S .Narayan)/v.c, -

y 30./ 23.5.2000,
For want of time, hearing is .adjourned to 19.7.2000.

. /cBS/  (L.R.K. PRASAD) - - (S. NARAYAN)
p= MEMBER (AR) - VICE=C HAIRM AN

|
|
|



. 23/5,8,1999

| 24/8.9.199%

L

MES,

26/20.,12,1999

MES,

~ ( Lakshman Jha )

25/29,10,99

0. A, 645/96 ' - - '- .

None for the applicant.

Shri GautamBose, counsel for the respondents
List it for hearing on 8,9,1999,
ORIV N A

( Lakshman Jha ) ( L.R.X,Prasad )
- Member (J) Member (Aa)

Shri G, G,Tiwary,. counfsel-for the ap_plicant.

Shri Gautam Bose, counselfor the respondents,

The learned counsel for the applicant
prays for time @s his senior counsel is out

of station, List it for hearing on 29,10,1999

( LR, K, Prasad )
"~ Member (A)

with consent,

e

Member (J)

List it for hearing-en 20,12,1999 ,

(L.JHA) L

MEMBER (J ) sK.PRASAD)

MEMBER (A)

As the D, B. j.s not available, list it for
hearing on 3,2, 20C0,

wr@cc'/__

( L.R,K.Prasad )
Memper {(A)




A ‘é‘l.r- - ;
QA 645,96 - e, »"?‘L" | |
. 36/01.03.2001 : For want of time, the hearing is ad journed
. to 18,04,2001,: =~y
skj  (LeR.K.Prasad)/M(a) . B (S.Narayan)/v.cC,
37/18.04,2001 : None appears on behalf of either side,
Let it be listed‘again'on 06,07,2001 for
hearing. o , - .
skj (Lo R, K. Pragad /M(a) (s.Marayan)/V.C.
38/6. 7. 2001 - - - . For wamt of DB, list it for hearing
on 20,8,2001,. . .
MES,, ' : ( LR, K Prasad )/M(A)
} ) .
N i “
39/2048,2001 None for the applicant, )
N Shri Gautam Bose,- counsel for the respondents. ‘
LiSt it for hearing on 27.9,2001, —
e ¢ )
MBS, .Huingliana )/M(A) 1. Jha )EM(J) S
T
4Q/27.9.2001_ On the request made on behalf of the

counsel for the respondénts, list it for - '

hearing on 4.12.2001.

U
&

( L. Hmingliana )/M(A) '(i‘a'ks'hmari Jha )/M(J)

. \
. [

*
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32/948, 2000

/CB

3!919

AKJ

MG,

OA 645/?6

71,2000 None for the applicant.

ssh. G.Bose, counsel for the respondent;
L . g_.»-List»it7for hearing ©n 9,8,2000. If the
applicant fadls- to take steps on the next date, the
0A may be dismissed for default. The counsel for
the respondent. states that he will' inform about the

order to the counsel for the applicant.

. | Qﬁ}V*;
(L .HMINGDTANA) T (L.THA)
MEMBER(A) . MEMBER(J)

[ . e . PR H

Shri Vikash Jha, & to Shri G.Bose, Rly. counsel,

\' On reduest, list it for hearing - -
on 26,9, 2000, "

e

gliana ) ~ ( Lakshman Jha )
Memker (A) Memper (J)

(L,

33/26,9,2000 sShri G.Boge, counsel for the resp:rdemts.. . . .

L. e @ L List it for hearing on 16,11.2000.
: ( Lakshman Jma )
MBS, | _ o ‘Member (J)
Vo N\ L Y oo . - 4 .
34./ 16.11.2000. |
On the request made on bshalf of the appllcant,
list it om 5.1.2001 for hearlng. oo
P-_‘ __._—-—-—""—" \» , . ' /}W/
/cBs/ (L.R.K. PRASAD)/M(A) = o (s« NRAYAN)/vV.C.
35./ 5.1,2001,
For want of time, hsaring is adjourned to |
1.3.2001. éépﬂﬂ 1
s/ (L.R.K. PRASAD)/M(A) ‘ (5. NARAYAN)/v.C.
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27.2.02 !

oM It appears from the record that nobody

has appeared on behalf of the applicant Onvngmber

of occas1ons, such as, on 19.7.2000, 26,9, 2060,

18.4. 2001[_29.8 2001. as it is a case of 1996, by

way of list chance. let it be listed for hearing on :
14.3.2002, 1f nobody turns up on behalf of the applicant
on the next date, this 5.A. shzll be dismiséed for
non-prosecutlon. ' ' |

L =

(LeR K.!
shyams Dng&) o ey

N .
44./ 14.3.2002., None for the applicant. Shri G.Bose, the
learned counsel for the respondents is present. In vigy'
of the order passed on 27.2.2002, this 0A is dismissed for

default.

o m—— cm e« e e

/cas/i (SHY£§%\§ZGRA)/M(J) . ~ (L.R.K. PRASAD)/M(A)

4




